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H. Wh U 3-45-2020-1-Wia (31). AAT Alar Bike Gat He sifaray, 2017 (2017 SH 19) sl INT 164 SRI Wad 
wfaaat a var A ard By, wa Ta, alte at faite we, Uaegn, Hee Ae sik Gat He fray, 2017 F Fata 

Sire wet %, sale— 

1, Gfarca are site ore— (1) sa Fras ar afara ara Hermes Fret sit Gar we (ee) Fray, 2020 @. 

(2) 4 fram festa 30 fase 2020 8 Waa EU GAS SIT. 

PMA 

saa Frat F— 

(1) ~~ fram 46 4, US (21) a5 ar, freafafaa ave ofan fran se, aa— 

“Ca) fran 43 & so-fran (4) & aes fafea Ofa A che art feu aM & ae 4, ged ahs ded 

ten (aig an wt) aafea wet ate afta Freer He," 

(2) frag 4, sofa (4) 4, of fae & ea, Gers eanftra fora ore Sik aaa Prefer we 
stazenfta fear sme, staiq:s— 

aed agad uftee a frontal o, siftrgern are, tat wef six Pretest & seaels ved ee oi sad after 
Ff fafafée at ag o. fathfee arerafa & few sa so-Fraa & ais chars aid wer a feat arta 
at fret eireciga cafe & at at we ¢ am.” 
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(3) fran 138 & 4, safe (2) & ew, Peefefed sof entia fea or, staiq:— 
  

“(o) fran 4g & au-fraa (4) & ais fafea Ufa A shee ord fre a & ame 4, gaa dhe Free 
den (ag an wt) afafed Se ara cata Freer He Hl UA at shrew at sifte via sat aAfad 
sifted gro wear & fre wlagitte wT a vega feet ot ae.” 

Tee & UMTS HAA SG TM sIeMTaR, 
amt. Ut. sitarera, srafaa. 

ara, fear 10 YA 2021 

BH. WH U 3-45-2020-1-Wa (31).—IRa & Ufa & srqede 348 |S (3) H aga F, ea anya a Yew 
wate WH W 3-45-2020-1-4i4s (31), feria 10 Ft 2021 wT sist stare Tere & wife A Uae Went frat 

we &. 

Fee UT HA A TM SreMqan, 
am. Ut. sfarcda, scafaa. 

Bhopal, the 10th June 2021 

No. F A 3-45-2020-1-V(31).—In exercise of the powers conferred by Section 164 of the Madhya Pradesh 

Goods and Services Tax Act, 2017 (19 of 2017), the State Government, on the recommendation of the Council, 

hereby, makes the following amendments in the Madhya Pradesh Goods and Services Tax Rules, 2017, namely:— 

1. Short title and commencement.—(1) These rules may be called the Madhya Pradesh Goods and Sercices 

Tax (Amendment) Rules, 2020. 

(2) These rules shall deemed to have come into force with effect from the date 30th Sepetember 2020. 

AMENDMENTS 

In the said rules,— 

(1) in rule 46, after clause (q), the following clause shall be inserted, namely:— 

“(r) Quick Response Code, having embedded Invoice Reference Number (IRN) in it, in case invoice 

has been issued in the manner prescribed under sub-rule (4) of rule 48;”. 

(2) in rule 48, in sub-rule (4), for the full stop, the colon shall be substituted and thereafter the 

following proviso shall be inserted, namely:— 

“Provided that the Commissioner may, on the recommendations of the Council, by notification, exempt 

a person or a class of registered persons from issuance of invoice under this sub-rule for a 

specified period, subject to such conditions and restrictions as may be specified in the said 

notification.”. 

(3) in rule 138A, for sub-rule (2), the following sub-rule shall be substituted, namely:— 

“(2) In case, invoice is issued in the manner prescribed under sub-rule (4) of rule 48, the Quick 

Response (QR) Code having an embedded Invoice Reference Number (IRN) in it, may be 

produced electronically, for verification by the proper officer in lieu of the physical copy of 

such tax invoice.”. 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 
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